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0.A. NO. 487/2023 
SATISH CHANDRA PATI TRIPATHI 

VERSUS 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, FARID COURT HOUSP 

CAPARNICUS MARG, NEW DELHI 

STATE OF U.P. & ORS. 

1 

.... 

MOST RESPECTFULLY SHOWETH: 

2. 

REPLY ON BEHALF OF RESPONDENT NO. 3 & 4 MD 
ABT ENT UDGYOG AND M/S. PMT ENT BHATTA O 
THE COMPLAINT DATED 31.05.2023 LODGED BY THE 
SATISH CHANDRA PATI TRIPATHI 

APPLICANT 

RESPONDENTS 

That the complainant lodged written complaint respondent 
no. 3 & 4 before this Hon'ble Tribunal by leveling the 
false and frivolous allegations against the respondent no. 3 
& 4. On the basis of false and frivolous complaint of the 

complainant the present case has been registered against 
the respondent no. 3 & 4. 

That the respondent no.3 & 4 only established the Bricks 
Bhatta at Deoria, U.P. the respondent no. 3 & 4 applied an 

application before the competent authority for obtaining 
the permission to run the said Bricks Bhatta, the 

application of the respondent no. 3 & 4 on dated 

27.02.2022 is under process. Copy of the application is 
annexed herewith. 

49



3. 

4. 

-2 

That the respondent no. 3 also obtained the GST number 
in the said AVT Brick Field from the concerned authority 

vide No. 09ABXFA25 54MIZP. The respondent no. 3 will 
the said business under partnership for his livelihood after 

obtaining the NOC/Pollution Certificate/required 

documents for smoothly running his Bricks Bhatta from 
the concerned Department in which the respondent no. 5 

applied to the concerned authority by fulfilling all 
requirements as required by the concerned authority. The 

application of the respondent no. 3 for issuing NOC in 

respect of running the said Bhatta is in under process. 

That on the basis of complaint of the complainant the 
Uttar Pradesh Pollution Control Board directed 

concerned to close the site of the respondent no. 3 & 4. 

The officials of UPPCB came at the site of the respondent 
no. 3 & 4 on 27.06.2023 they found that the site of the 

respondent no. 3 & 4 was closed and the officials 

instructed the respondent no. 3 & 4 without obtaining the 

NOC/permission from UPPCB not functioning said site in 

future. 

the 
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5. 

6. 

7. 

-3 

That on the basis of the complaint of the complainant the 
Hon'ble Tribunal directed the concerned officials to 

constitute a Joint Committee comprising of representatiVe 

of State PCB, and District Magistrate, Deoria, U.P. to 

enquire/investigate the site of the respondent no. 3 & 4 

and found the site of the respondent no. 3 & 4 was not 

functioning. 

That the complainant has enmity with the respondent no. 

3 & 4 because the family of the complainant and the 

family of the respondent no. 3 & 4 have blood relation 

with each other and belongs to the same predecessor. On 

account of enmity with the respondent no. 3 & 4 he 

lodged the false and frivolous complaint against the 

respondent no. 3 & 4 with malafide intention to create 

hurdle in the business of the respondent no. 3 & 4. 

That the Joint Committee already closed Bhatta of the 
respondent no. 3 & 4. The respondent no. 3 & 4 

undertake that without getting any pernmission from 

concerned Authority they will not run said Bhatta. 

51



8. That no any single complaint lodged by the neighbours 

against the respondent no. 3 & 4 before any authority 

while the neighbours are residing surrounded of the said 

site. 

It is, therefore, most respectfully prayed that this 

Hon'ble Tribunal dismissed the complaint of the 

complainant against the respondent no. 3 & 4 with heavy 
costs. 

- 4 -

DELHI 

It is prayed accordingly. 

THROUGH 

DATED : 08.02.2024 

Vilemwd 

RESPONDENT NO. 3 & 4 

COUNSEL 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, FARID COURT HOUSE, 

CAPARNICUS MARG, NEW DELHI 
O.A. NO, 487/2023 

SATISH CHANDRA PATI TRIPATHI 
VERSUS 

STATE OF U.P, & ORS. 

AFFIDAVIT 

1. 

Affidavit of Vivekanand Tripathi, Prop. of M/S. ABT ENT 

Udyog, Village Chakbandi @ Paranpur, Tehsil Sadar, District 

Deoria, U.P. presently at Delhi 

2. 

I, the above named deponent, do hereby solemnly affirm and 

declare as under: 

APPLICANT 

RESPONDENTS 

That I am the respondent No. 3 in the above noted case 

and am well conversant with the facts and circumstances 

of the case and as such am competent to swear the present 

affidavit. 

Seat 

That the accompanying Reply to the complaint has been 

drafted by my counsel under my instructions which I have 
read and understood and the contents of the same are true 

and correct to my knowledge. The contents of the same 

may kindly be read as part and parcel of this affidavit as 

of Oath Gommission 
S.L. No. 3442023 

App. By. 
P 
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the same are not being repeated herein for the sake of 

brevity 

VERIFICATIC 

-2 -

FEB2024 

9 FEB 2024 

Verified at Delhi on this 

contents of my above affidavit are true and correct to my 

knowledge and nothing has been concealed therefrom. 

DEPONENT 

day of February, 2024 that the 

DEPONENT 

of Oath CommisSion 
S.L. No 34/2023 BABITe SHARMA App. By. nourt 

Period-isp?/20s to 14/0i2025 

9 FE8 2024 

Canrt. DeIn-110O5 
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SATISH CHANDRA PATI TRIPATHI 
VERSUS 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, FARID COURT HOUSE, 

CAPARNICUS MARG, NEW DELHI 
0.A. NO. 487/2023 

STATE OF U.P. & ORS. 

1. 

2. 

AFFIDAVIT 

Afidavit of Ankit Tripathi, Prop. of M/S. PMT ENT Bhatta, 

Village Gobrai, Post Barhara, Tehsil Sadar, District Deoria, U.P. 
presently at Delhi 

1. the above named deponent, do hereby solemnly affirm and 

declare as under: 

affidavit. 

RESPONDENTS 

APPLICANT 

That I am the respondent No. 4 in the above noted case 

and am well conversant with the facts and circumstances 

of the case and as such am competent to swear the present 

That the accompanying Reply to the complaint has been 
drafted by my counsel under my instructions which I have 

read and understood and the contents of the same are true 

and correct to my knowledge. The contents of the same 

may kindly be read as part and parcel of this afidavit as 

coal of 
Oath 

CommisSion.. Ap:. y. t 
Fcriod-1 

S.L. No 34/2023 

BARA5yrt, 
Ts Hazn Court. to 14/07/2025 
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the same are not being repeated herein for the nake of 

brevity. 

VERIFICATION: 

Verified at Delhi on this day of February, 2024 that the 

contents of my above affidavit are true and corect lo ny 

knowledge and nothing has been concealed therefrom 

Identy the gnt who 

-9 FEB-20247 

SL 34/°023 
BAL 

App By 
Peio 15/07/20i to 14/07/2025 Ts Hazar 

MA 
Coui 

9 fR 2024 

DEPONI NI 

out. Do, 

DI PONNI 
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Reghtratlen Nunmber : (9ABxEA23S4MLZP 

Legat Name 

Name 

Trade Nae, M any 

Constitution el Business 

Addres of Principal Place of 
Busiaess 

bate afLiahility 

Period of Validity 

Iype of Registration 

Sygnature 

Particulas efdppreving Authority 

Desugnatson 

Jurnshctcpal Ofive 
Date af issue of Certificate 

Guverument l India 

Foru GST REG-06 

Regiktratten Certineate 

AVIBRICK FIELD 

Partacrsh1p 

MSA VT BRICK FIELD 

0, Chaktbandi Urt Paranpur, Deona, Deoria, Utar Pradesh, 274001 

From 

Regular 

a 

entre 

Signature Not Vef�d 

1 103/2022 

RVRcES TAXETWORK(4) signed bY pé GÌODS AND 
Date 2022.03 114 16 3o IST 

Raj1x KUMAR Bswas 

Superintendent 

Deona Sector-3 

I|03/2022 To Not Apptrcable 

Note The registralion certaficate is required to be prom1inently d1splayed at all places of business in the State 

Ths s a ytesm generated digitally signed Registration Certilcate ssued based on the approval of application granted on 11/oV2022 by 

the jurbdie tional autherity. 
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A1AVI BRI ID 

Dail l lditiunal Plues of Business 

Iota Numbe ut \dtohal ces of Busness he Statc 
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Itade Name tl any 

Delals of Managiug 

09ABA4N11/ 

1SA1IBRICK HD D 

\ulhorized Partners 

Name 

Desspnaion Status 

Resident of State 

Name 

Designation Status 

Residcnt of State 

ABHAY PATI TRIPATHI 

PARINER 

Utar Pradesh 

VIVEKANAND PATI IRIPATII1 

PARINER 

Utar Pradesh 
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Certificate No 
Certithcate Issued Date 
Account Reterernce 

Unsque Doc. Reterence 
Purchased by 

Description of Document 
Property Description 
Consderation Price (Rs) 
First Party 
Second Party 

Stamp Duty Paid By 
Stamp Duty Amount(Rs ) 

GovT OF 

R. 

Soraau 
ACC Nae Vay KpACC Cad P9N04 

CL Adess Colecton Kaoer arra Mhe r95 104 

LCNse e 341 enst &Dsea 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

Partner Vivekana 

e-Stamp 

IN-UP81796554907268T 
27-Dec 2021 01 32 PM 

NEWIMPACC (SVV up14439104' DEORIA SADAR UP DRA 

SUBIN-UPUP1443910454 1040S3483696T 

VIVEKANAND PATI TRIPATHI SO RAKESH PATI TRIPATHI 

Art1cle 46 Patnership 

Not Applicable 

VIVEKANAND PATI TRIPATHI SO RAKESH PATI TAIPATHI 

ABHAY PATI TRIPATHI SO MANKESHWAR PATI TRIPATHI 

VIVEKANANDPATI TRIPATHI SO RAKESH PATI TAIPATHI 

500 
(Fve Hundred onhly} 

ED 

pe s ts e, 

AVT Brick Tie'1 fH s:- 274001 

ED 

Reg 32t 
NpTARILAEBee ATARIAL 

BEORA 

GoyT. OF UP 

AVT Brick Fi :1 

Rariner 
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O 
Certificate No 

Cenificate tssud Date 

Accournt ReterOnce 

Unique Doc Relerenc 
Purchased by 
Descoption of Documornt 

Propety Descrnpion 
Consideration Pice (Rs ) 

Frst Party 
Second Party 
Stamp Duty Paid By 

Stamp Duty Amount(Rs ) 

ACT Na 

Stata 

ACC AYe CAecy Kadwy La láae 

INDIA NON JUDICIAL 

Vvay Kuna Ggu ACC Cade'44 

Government of Uttar Pradesh 

oivecarand 

IN-UP81821444016554 T 

e-Stamnp 

27 Doc-2021 01 38 PM 
NEWIMPACC (SVy up14430104 DEORIA SADAR UP DRA 

SUBIN UPUP14439104541512385937931 
VIVEKANAND PATITRIPATHI SO RAKE SH PAI T RIPATHI 

Artcle 46 Patnership 

Not Applcabie 

Partner 

VIVEKANAND PATI TRIPATHI SO RAKESH PATI TRIPATHI 
ABHAY PAI TRIPATHI SO MANKESHWAR PATI TRIPATHI 
VIVEKANAND PATI TRIPATHI SO RAKESH PATI TAIPATH 
100 

(One Hundred onty) 

Please weite or fype below thus lne 

AVT Brick: i To; 
fArareft RIR afrs 274001 

BACPT9833K 
3TUTT T:- 6106 3819 4320 

AVT B.*ieli 

Partner 
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Certiicate No 

Certitcate issued Date 
Account Reterence 

Ungue Doc Reterence 
Purchased by 

Description of Document 
Property Descrptlon 
Consderatson Pece (Rs) 
Frst Party 

Second Party 

Stamp Duty Pad By 
Starnp Duly Amount(Rs ) 

INDIA NON JUDICIAL 

Government of Uttar Pradesh 

IN-UPB1830920487663T 

e-Stamp 

27-Dec-2021 01 40 PM 
NEWIMPACC (SV upt4439104 DEOUA bADAFR. UP OaA 
SUBIN UPUP14439 104541707234n78621 

VIVEKANANDPAI RPATHI SO FAKE StPAL TPAb 

Article 46 Patnershp 

Not Applcatse 

vIVEKANAND PAT TAIPATHt SO nAKESH PATI tRA 
ABHAY PATI TRIPATHI SO MANKE sHWAR PATI TRIPATI 
VIVEKANANO PATI TRIPATHI SO RAKE SHPATI TAIPAH! 
100 

orBrick Field 

(One Hundrod only) 

Vlease wrile type betow this ine 

Prarf yRIHYR }uT 274001 
ATEPT0978R 

3ITUTR T :- 8980 9890 7773 

AVT Brick Tielt 

Aoginer 
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Certificate No. 

Certilicate Issued Date 
Account Reterence 

Unique Doc Reterence 
Purchased by 

Descnption of Document 

Property Description 
Considerat1on Price (Rs ) 

Frst Party 

Second Party 
Stamp Duty Paid By 
Stamp Duty Amount(Rs ) 

A 

Sgake 
A Nae Vinay Kma Gpa ACC Cade UP14439 104 

ACL Aeos Cen KacÍr Dena Moae 9795 10 UCange 341 Iest & Ds Dera 

Government of Uttar Pradesh 

IN-UPB1812392072685T 
27-Doc 2021 01 36 PM 

e-Stamp 

NEWIMPACC SVy up1 4439104/ DEORIA SADAR UP DRA 

SUBIN UPUP1443910454 12493454 7880T 
VIVEKANAND PAI TRIPATHI SO RAKESH PATI AIPATHI 

Art1cle 46 Patnership 

Not Appcabie 

VIVEKANAND PATI TRIPATHI SO RAKESH PATI TRIPATHI 

ABHAY PATI TRIPATHI SO MANKESHWAR PATI TRIPATHI 
VIVEKANAND PATI TRIPATHI SO RAKESH PATI TAIPATHI 
100 
(One Hundred only) 

Please verie or type belovw ths lne. 

yan AVT Brick Fiel1 ivekamema) 
Partner AVT Br Brick fieli 

Parine 

|5 

INDIA NON JUDICIAL 
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Gc 
AVT 

R R 1s2 Ta 

Partner 

Velcemaf 

AVT 

tarer 
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AVT 
BiCk 
Vìvkanave 

feres 
28/12/2021 

Partner 

R
Y

 

P
arti 

2339)3 
- - 4 

2 

Nem
e;-

V
ivek 

anend 

P
at A

.-

ViL 

r
e
p

,f
. 

- Bavale 
va 

919 

y 

-G
eb

u
 

k
e
 

ßadahe, 

g9312 

M
obi-
3

0
7

1
8

5
4

S
9

o
b

:
-

1
o

1
in

2
1

7
3

 

65



INCOME TAX DEPARTMENT 

Permanent Account Number Card 

ABXFA2554 

HHI Name 
AVTBRICK FIELD 

Date of IncorpationFormation 
28/12/2021 

HIRG HNIR 
GOVT OF INDIA 

20012022 
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te 4. 341, v . 997/8, 

gt- 411 o16. 
Vhis card is lart / someone& lost card is found, 
please iyorm /reurn to : 
Income Tax PAN Services Unit. NSDL 

4th Floor, Mantri Sterling. 
Plor No. 341, Survey No. 997/8, 
Model Colony, Near Deep Bungalow Chowk, Pune 4|| 016, 

Tel: 9120-2721 RO8O PaN 91-20-2721 808I 
e-mail: tininfounsdLoo,in 
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GSTIN 

Legal Name 
Trade Nane, if any 

Detalls of Proprietor 

09BHPPT2756K1ZG 
ANKIT TRIPATHI 

SRI RAM ENT UDHYOG 

Name 

Designation/Status 

Resident of State 

ANKIT TRIPATHI 

PROPRIETOR 

Utar Pradesh 

AnnexU 
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92587 
/lo-6/oHO/833/3TTIRIYR/2023, ID 26.042023 o 319IH 
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(ONSDLDATED CONSENT& AUTIIORIZATIION 
imuatkn of. dieliarge nder itien 25/26 u th 

reventCentiol or Poikon) Att, 10N1 Md fot gra/eewaf of muthnrisatian 
bolletion or ra transner ot recetlon or reeyolin of reuRe 
e-prncgsieg iston r retnen or.dipomad of hanrdaus. 

3tarlo u nd other wAHE ÍBnANenent Apd Iansboindery Movement) Rues 2016 res 

MS A TBRICK HELD, VHLChak bmndi Urf aranpu, Tehs-Sadar, Wott 
Iora, DEORIA,:740O1 

ORM 1 

$t A1cmtor Secretary, 
Aullutian Conrol oand, 

tcit) 

reovery or e 
he wast nder 

77/2-22: 

I e pply for Consolidaied Consent to Oparnte and Authorizamion der secton 25/26 of the Waser 'aeveri IOa Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention snd (orerol o i'liuta) Acd, 981 and Hazardous and other Waste (Management and Trarnsbaundary Mavement) Riles C oted under Environment (Protection) Act 1986 (o maka dinchaurge'emissionvdisposal of uzardous al 

The annexure, appendices other particulars uId plans in ripllcate are attnched therewith. 
We further declre that the infornation furniahed in the Annexure, appendioes and plars is correct tw the best of ny/ou knowedge. 

iWe hereby submit that in case of chnnge cither of the point or the quantity gf dischasge ox is 
quality, a fresh application for CONSENTshalLbeRIde and util iorCONSENT 0s grated o 
changeahlltemade 
1 We hereby agrce to submit to the Board and application for renowal of conaeni one mouh in 

aivance of the date of expiry of the consent períod 
LWe undertake to furnish other information within ong month of its boing oalled by the Boaud. 

t Naste fom 

134AY PAT1 TRIPATHI for a perid upto J years 
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